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T H E  U T T A R  PRADESH UNIVERSITIES (RE-EX44CTMENT AND 
AMENDMENT) ACT, 1974 

(U. P. ACT NO. 29 OF 1974), 

+Authoritative English Text of the Uttar Pradesh Vishwavidyaluya (Punah 
Adhiniyaman tatha Sanshodhan) Adhiniyam, 19743 L 

AN 
'ACT 

to repeal the Uttar Pradesh State Universities Act, 1973 and to re-enact the 
same with certlrin modifications and to further amend the Uttar Pradesh' 
Ag-ficultural University Act, 1958. 

IT IS HEREBY enacted in  the Twenty-fifth Year of the Republic of India as 
follows :- 

CHAPTER I 

1. This Act may tie called tbe Uttar Pradesh Universities '(Reenactmegt Short title. 
and Amendment) Act, 1974. 

CHAPTER I1 

2. The Uttar Pradesh State Universities Act, 1973 (hereinafter in this Repeal and re- 
(3lapter r e t d  to as the principal Act), is hereby repealed and r e a c t e d  enactment with 
with the modifications set out in sections 3 to 18. modifications ~resldent's Act of 

no. 10 of 1973. 

Statement of Objects and-Reasons, p l w  see Uttar~radesh Gazette ~wtraordinary, 
dated July 31, 1974.) 

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on August 7, 1974, and passed 
with amdment  by the Uttar Pradesh .Legislative Council on August 17, 1974, which was 
approved b y  the Uttar ~radesh Legislat~ve Assembly on August 21,1974.) 

(received the- assent of the president ,on Septembe r 22, 1974, under Article 201 of the 
ans t i tu t i~n  of Endia and was published In the Uttar Pradesh Gazette Extruordi110ry, dated 
September 25,1974.) 

Price 45 n. p. 
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Amendment of 3. In the title of the principal actAn, the words ''Enact& b;y the p m i h  
'"* b le. and in the Year of tbe Republic of India" shall be omitted, and for 

the existing preamble, the war* "It is hereby enacted as fdoWsv shdl ~r& substituted. 
of 4* In section 1 of the p r i ~ p a l  AC~,  in sub-senion (4), clause (q). ~1 section 1. be omitted. 

Ameodmnt of 5. In WX~W 2 of the principal Act- section 2. 
[@)' in thust! (4), f# the words "this Act" the words "this xa & 

the Statutes of the University" shall be substituted; 
'(ii) in clause (la), for the words "by the University or by a consti- 

tuents afliliated or associated college for imparting instruction or *id- 
ing or conducting research", the words "for imparting instruction or 
guiding or conducting research in the University or in an Institute or 
in a constituent, amiated or associated college9' shall be substituted. 

Amendment of 6. I n  section 4 of the principal Act, after sub-section (1) , the following 
Section 4. sub-sections shall be inserted, namely :- 

" (1-A) With effect from such date or dates as the State Government 
may by notification in the Gazette appoint in this behalf, there shall be 
established- 

(a) a University of Bundelkhand at Jhansi ; 
(b) a University of Avadh at Faizabad ; and 
(c) a University of Rohilkhand at Bareilly ; 

for the areas respectively specified in the Schedule. 

(I-B) Ila relation to the Universities ro be established under aub- 
section (I-A) - 

(a) the State Government shall appoint interim officers of the 
Universities (other than the Chancellor) and shall constitute interim 
authorities of such Universities in such manner as it thinks fit; 

(b) the officers appointed and members of the authorities consti- 
tuted under clause (a) shall hold office for a term of two years Eom 
the date of such appointment or constittztion, as the case may be ; 

(c) the State Government shall take steps for the appointment 
of officers and c,onstitution of authorities of sucIz Universities in 
accordance with the provisions of this Act, so that the same may 
be completed belore the expiry of the respective terms ol the interim 
oificess and members under clause (b) ." 

Lmendment of 7. In section 13 of the principal Act, in sub-section (4), for the words 
sectic n 13. a n d  figures "under section 10", the rvords and figures "under sections 10 and 

68" shall be substituted. 

Arnep2meni of 8. In  section 17 of the principal Act, in sub-section (2) , for the words 
sectian 17. ' "the posts of Registrars, Deputy Registrars and Assistant Registrars", the words 

"the administrative posts of Registrars, Deputy Registran and Assistant 
Registrars" shall be substituted. 

Anlendmeat of 9. In e ~ t i o n  20 of the rincipal A C ~ ,  for sub-section (2) the following 
cection 20. sub-section shall be substituted: namely :- 

6* (2) The terms of office of members mentioned in clauses (c )  , ( d )  
and (e) of sub-section (1) rhall be one year and of members mentioned 
in clauses ( j )  and (g) thereof shall be three yean." 

Amer.~ae:ent 10. In 22 of the principal Act, in sub-section (1) 9 Class V1* 
secticn 22. (xiii) shall be omitted. 

Amendment of 11. In section 27 of the principal Act- 
ection 27. (a) id sub-section (4) , for the first proviso, the following proviso 

thereto shall be substituted, namely :- 
.*provided that in the case of a Medical, Engineering, Ayurvedic 

or pine Arts College, Principal of such college be the ,, ,scio m a n  of Medical, Engineering, Ayumedic or Fine Arts 
~ a c u t r j ,  as the case m y  be.'' ; 
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(b) for sub-mtiorl (ti), tk f~llowitg sub-ation shall be substituted, 
namely :- 

" (6) In each &parrment of teaching in the University, €here 
shall be a Head of the Department whose appointment &dl  
regulated by Statutes : 

Provided that w e q  person holding the he .of H& of ~ e p a ~ .  
ment imediaMy bebefore the date of commencement of this sub- 
section shall, mrbject to the provisions of this Act and the Statutes, 
continue to bola office on f i e  same terms and conditions as he 
held immediately before the said date." 

12. In section 31 of the principal Act- Amendrent oF 
(i) in sub-section (4), in dause (d), before the existing proviso the section 3 1. 

following proviso shall be inserted and be deemed always to have been 
inserted, namely :- ' 

"Provided that in the case of a college where there i s  no principal 
or other teacher available for king a member of the Selection 
t.onzmittee under sub-clause (ii) , the remaining members referred 
to in this clause shall constitute such Selection Committee :" ; 

(ii) in sub-section ( 5 ) ,  after clause (c) , the following clause shall be 
inserted, namely :- 

" ( d )  Tlhe Chancellor or the Vice-Chancellor, as the case may be, 
may intimate in a specified order, a larger number s f  names of experts 
than required under sub-section (4) for serving as his nominees on 
the Selection Committee, In  such case, on any person whose name 
appears higher in the specified order not being available for a meet- 
ing of the Selection Committee, a person tvhose. name appears nearest 
!o~~~er  in the specified order shall be requested to serve on the Corn- 
iniriee." 

(iii) cjter sub-section ( 7 ) ,  the following sub-section shall be inserted 
and be deemed always to have been inserted, namely :- 

" ( 7 - 4  It  shall be open to the Selection Committee to recom- 
rnnrncl one or more but not more than three names lor each post." 

- (iv) in sub-section (1 1) ,- 
(a)  for the words "colleges established and administered bv a 

minority referred to in clause (1) of Article SO of the ~onstitution 
of India7', the words "affiliated or associated colleges (other than 
those maintained esdusively by the State Government or by a 
local authority)" shall be substituted ; 

(b)  in clans: (li) fol- tht: worr-fs "the Act and the Statutes", the 
words "this Act7' shall be substituted and be deemed always to have 
been substituted. 

13, In section 34 of the principal Act, in suh-section ( I ) ,  the words "and secticn Amendaent 34. of 
the holding of the remunerative offices by them" shall be omitted. 

9 ~ e s c " ~ e n t  of 
14. In section 49 of the principal -\it, In clause to), for the words, "includ- jectioa 49 

in tb- luler to be obsrrved by them7', the ~vordr "induding the 
by them of their annual academic progi-tss re~jort: and the rules 

gf to be observed by them" shall be sz~bstitztfed. 

1 j. In section 50 of the principal Act- Aaeadment of 
section 50. 

(i) after sub-section (I,), the following sub-section shall be inser'ed, 
namely :- 

(I-A) The State Government may by notification in the Gazette 
amend whe&er by way of addition, substitution or 0miSSi0n7 the 
First Statutes at any time within a period of one year from the date 
of commencement of such Statutes, and any such amendment rnay 
be retrospective to a date not earlier than the datesof such corn- 

, mencement." 
-(iiy yor ssubmtion '(2) , the fdlowing sub-section shall be subitituted, + .  

namely :- - . - I ,  , 
I* (2) The Executive Council may, at any rime after the expiratim 

, of a of one year from the (late of mmmencement of the 



<. 
Statutes, make new or additional Statutes or may amend or repeal 

A 9' 
the Statutes referred to in sub-section (1) or sub-section (1-A) ." 

Insertion of 16. After section 72 of the principal k t ,  the following section shall- 
new Mion inserted, namely :- 

I "72-A. Notwithstanding anything contained in this Act- 

(a) every person holding office as an officer (other than the 
Transitory Chancellor) of the Kashi Vidyapith on the date imme- 

sions regarding diately before its establishment as a University sfid1 
Kashi vidyapith. continue to hold office as such on the same terms and 

conditions except as respect tenure as he held on the said date until 
fresh appointments are made under clause (b) ; 

(b) as soon as may be after the commencement of this section, the 
State Government may appoint interim officers of the said University 
(other than the Chancellor) and shall constitute interim authorities of 
the said University in such manner as it thinks fit, upon which-the 
corresponding officers referred to in clause (a) shall cease to hold office 
and the corresponding authorities, shall stand dissolved forthwith ; 

(c) the officers appointed and the members of the authorities consti- 
tuted under clause (b) shall hold office for a term of two years from 
the date of such appointment or constitution, as the case may be ; 

(d)' the State Government shall take steps for the appointment of 
officers and constitution of authorities of the said University in accok- 
dance with the provisions of this Act, so that the same may be 
completed before the expiry of the respective terms of the interim 
officers and members under clause (c) ." 

Amendment of 17. In section 74 of the-principal Act, in sub-section (3) - 
ection 74. 

(i) clause (a) shall be omitted. 

(ii) after clause (0, the following clauses shall be inserted and be 
deemed always to have been inserted, namely :- 

"(g) every student of the Kashi Naresh Government Degree College, 
Gyanpur, or the Government Degree College, Jakhni, situate in district 
Varan'asi, or the Government Degree College, Rishikesh, situate in 
district Dehra Dun, who- 

(1) immediately before the commencement of Uttar P'radesh 
State Universities Ordinance, 1973, was studying for a degree of the 
University of Agra ; or 

(2) was admitted as a student of any of the said colleges during 
the academic year 1973-74 for a degree of the said University; or 

(3) is eligible to appear at any degree examination of the said 
University in the year 1974 or in the year 1975 as an ex-student; 

shall be permitted to complete his course in accordance with the 
syllabus of the University of Agra, and necessary arrangements for thc 
instruction and examination of such students shall be made by the Uni- 
versity of Agra and on the results of such examination, the degree may 
be conferred by that very University ; 

(h) until the Faculties are constituted in the Universities referred to 
in sub-section (1) or sub-section (I-A) or section 4, the Selection Com- 
mittee referred to in clause (c) of sub-section (4) of section 31 shall 
consist of the following members, namely- . . +! 

(1) the Head of the Manqemnt  or a member of the Manage- 
ment nominated by him, who shall k the Chairman ; 

(2) one mem6er of the Management nominated by the Manage- 
ment ; and 

(3) three experts to be nominated by the Vice-Chancellor." A ,  .-, 



18. In the Schedule to the principal Act, for the,entties at serial nupbes Amendment of 
3, 4, 5, 6, 7 .and 8, the following entries shall respectively be strbstitu&d, the %hedul$. ' 
na~llel) : - 

‘.? . Tile tiili~er,it! of ,2;. a- 

(i) until the e~abl ishn~ent  of the Districts a f  Aga,  Aligarh, ~arealy ,  
University oE Rohilkhand. Bi jnor, Budaun, Etnl~, Af:~inpor!. 

Mathura, Moradabad, Pilibhit, Ram- 
pur and Shahjahanpur. 

(ii) upon the establishment of the Districts of Agra. ~ l i g a r l ~ ,  ~ l a h ,  Main- 
University of Rohilkhand. puri and Mathnra. 

4. The Uni\ ersit! of C;or;~kl~pur- P 

(i) until the establisl~ment of the Districts of A-ramgdrh, Bahraich, Ballia, 
Xrniversi t); of Avadh. Basti. Deoria, Faizabad. Ghazipur, 

Gorida, Gorakllpur,. ~ a u 6 ~ u r .  Mirza- 
pur, Pratapgarh. Sultanpur and Vara- 

I .  nasi. I .  

(ii) u110n the ertablisllrrlent of t h ~  Didrids of ~ z ; m i ~ a ~ l > .  *GI! i : i .  Bast;, 
1:niversity of At acth. Deoria, Gbazipur, Gorikhpur, Jaun- 

pxr, Mirzapur and Varanasi. 

3. 7.11~ Uni~ei-sit1 of I<anpur- 

(i) until the establishment of the Districts of Allahabad, Banda, Bara 
Universities of Bundelkhand Eanki, Etawah. Farrukhabad, Fateh- - and Avadh. I ,  Hamirpur, Hardoi, jalaun, 

'fbansi, . Kanpur, Lakhimpur-Kheri, 
Lalitpur, Lucknow. Rae Rarefi. Sita- 
pur. ancl Unnao, e?tcep~i;rp the area 
which lies within the 'limits of the 
Universities of -4llat~abad and 1,uck- 
now. 

(ii) upon the establishment of the Distl.icts of Afiahabad, Etawah, Fateh- 
Universities of Bunctelkhand . pur, Farrukhabad, Hardoi. Kanpur, 
ancl Avadh. 1,akhirnpur-Rheri. Lucknow, Rae 

Eareli, Sitapur and Unnao excepting 
the area which. lies within the limits 
of the Universities of Allahal>ad and 
Lucknow. 

G .  he Unisersit~ of 3fccrut Diqtricts of Rulandsllal~r . Meerut, 
Mtt7nffanlagar and Saharanpur. 

7 .  sl l lc Cr11i1ex5it~ 01 KLIII~  aiiv I>i<tricts of Almora, Kani T a l  and 
Pithoragarh. 

8.  rr-l~e L:i1iie15it~ 01 G:*> ii:. L ~ j  S)i>t~ict\ of Chamuli, Dehra Dun, 
Carhwal, Tehri-Garhwail and Uttar 
Kashi. 

9. Tile Ultivei z i t )  o t Eunrte!kl~and Districts of Bands, Hamirpur, Jalaun, 
- fhansi and Lalitpur. 

10. T'lle University 0% A\ adh I)i\tr icts of Bahraicil. Bara Eanki, 
. Faizabad, Gonda, Pratapgarl~ and 
Sultanpur. 

11.  T11e L'niversit! of Kol:ilkiiarid Distlicts of Bnda~zn, Bareilly, Bijnor, 
Moraclabad, Pilibhit, Rarrp~n- and , 

Shahjahanpur." 8 

CHAPTER III 

*'L\:T \ l ) \ r r  ~1 01 1- r i  IQ l'r: %DI c ~ i  AWIC I.CI [.R 41, ~ ' ~ I ~ ~ x s I - ~  !- Ac:T. 1958 

7: , I.., 

, ' .  

. I!,. In the loox title and the preamble of * e  Uttar Pradesll k k c u ~ t u r a l  ~mendment of 
Crniuersitg ,\ct, 1958 (hereinafter in this Chapter referred to as the principal ~ a m ~ f ~ " , r $  
- 4 ~  t 1 , ,.o> t!Lc ' . ( t i  1:; ic t i 1 t ~ t i J  L~iitcrsitx ". LII: n-uiil, ' ' , l g ~  i c i~ l t :~ r ,~ l  X T ~ l : -  AH no. 45 of 
telsities" shall be  ~z~b.c f j f? t t r~ l .  1958. 



1 Ammaent  of - 20. In section 1 of the principal Act, in sub-section (1) for the words' 
section 1. "Uttar Pradesh Agricultural University Act", the words "Uttar ~ r a d e s h  Krishi 

Evarn Frodyogik Vishwavidyalaya Adhiniyam" shall be substituted. 

Amendment of . 21. In section 2 of the principal Act, for dause (1) , the foliowing clause 
s&Mn 2. shall be substituted, namely :- 

\ 

" (I) 'University' means the Govind BaIlabh Pant Krishi Evam Pro- 
dysgik Vishwavidyalaya or the Narendra Deva Krishi Evam Prodyogik 
~ i shwavih~a la~a ,  or the Chandrashekhar Azad Krishi Evam Prodyogik 
Visl~xvavidyalaya, as the case may be." 

Insertion of new 22. After section 2 of the principal Act, the following section shall be 
'estion 2-A- inserted, namely :- 

"2-A. (I) Besides the Gobind Ballahh Pant Krishi Evam Prodyogik 
Vishwavidyalaya in existence at Pantnagar, immediately 

Establishment af before the commencemeilt of this section, tlzere shall be 
at established, with effect from such date as the State Faizabad and Kan- 

~ u r  . Government may, by notification in the Gazette appoint 
in that behalf (hereinafter referred to as the appointed 

day) - 
(i) a Uni\errity at Faizabad to be known as the Narenc1l-a D:rs 

Krishi Ecain Proclyogik Vishwavidayalaya ; and 

(ii) a University at Kanpur to he known as Chandrashekhar 
Azad Krishi Evam Prodyogik Vishwavidyalaya. 

(2) i n  relation to the Universities to be established under sub- 
section (1) - , 

(a) the State Government shall appoint interim offcers of thc 
U~litersity (other than the Chancellor) and shall cionstitutc. 
interim authoritiei of such Universities, in such manners as it thinks 
fit ; 

(b )  the officers appointed and men~bers of the authorities consti- 
tntecl uncler clause (a) shall hold office for a term of two years from 
the date of sucli appintment or constitution, as tbe case may he ; 

(c) the State Government shall take steps for the appoinment of 
officers and constitution of ;rutflorities of such Univergities in accord- 
ance with the provisions of this -Act, SO that the same may be 
completed before the expiry of the respective terms of the interim 
officers and members under clause (b) ." 

Amendment of 23. In section 3 of the principal Act, for sub-section ( I ) ,  the following 
section 3. sub-section shall be szcbstite~ted, namely :- 

"(I) The Chancellor, the Vice-Chancellor and the members of thc 
Board and the Acadetnic Council for the time being holding office as 
such in each University shall constitute a body mporate by the name of 
that University." 

insertionof nnu 24. After section 6 of the principal Act, the fellowing section shall be 
6-A. imerted, namely : - 

"6-A. powers of the University under section 6 shall with respect 

Territorial Jut+- ro the Extension. Training and Research be exercisable 
dhion for ertaln in respect of the area for the time k i n g  specified 
purpases. against it in the Schedule." 

OmiSsion of 25. Section 35 of the principal Act shall he omitted. 
section 35. 



26. After section 36 of the principal Act, the following Schedule shall be Insertion ofthe 
Schedui -. 

insertad, name!? :- 

"THE SCHEDULE 

{See SECTION 6-A) 
_ , _ _____ * _- - -  - 

Serial Name of the University Area within which the University 
m. shall exercise jurisdiction for pur- 

poses of extension, training and , 

1. Gobind Ballabh Pant Krishi 
Evam Prodyogik Vishwavidya- 

research 
- .- -- - 

(a) untii the establishment of the The whole of Uttar Pradesh. 
Narendra Deva Krishi Evam 
Prodyogik Vishwavidyalaya 
and Chandrashekher ..4zah 
Krishi Evam Prodyogik 
Vishwavidyalaya. 

(b )  upon the establishment of Kumaun, Garhwal, Rohilkhand 
the Narendra Deva Krishi and hfeerut Divisions. 
Evam Prodyogik Vishwa- 
vidyalaya and Chandra- 
shekhar Azad Krishi Evam 
Prodyogik Vishwavidyaiaya. 

2. Narendra Deva Krishi Evam Fsizabacl, Gorlakhpur an6 Varanasi 
Prodyogik VBhwavidyalaya. 3iviiions. 

3. Chanclrsslrekhar Azad Krisbi l :rcknaw, Fh3115i, -:ra and Allah- . 
Evam Prdyogik Vishwa- ria"3ad Divisions." 
vid y alaya. 

-- - -. .-- 

27. In the principal Act, for- the words "the Chancellor", ."tlle Vice- 
Chancellor" and "the Rezistrar", wherever occurring, the words "Kuladhipati 
{Chancellor) ," "Kulpati (Vice-Chancellor) " and "Kul Sachiv (Registrar) '' ~ ~ . e r d A m e n d -  
shall respectively be substituted. 

28. (1) The State Government may, for the purpose of re~noving any 
difficulty, particularly in relation to the establishment and functioning of the of Universities of Bundelkhand, Avadh, Rohilkhand or Narendra Deva ICrishi niffiCUltia. 
Esam Proclyogilc Vishwaviclj alaya or Chandrashekher ,kad Krishi Evam 
~ioc l>ugi i ,  ! rsl~~~~t\iil!:ria~a by order prri>lijllt.d in the Officjnl Gnzette diiect that 
the provisions of the enactments referred to in Chapters I1 and 111 shall, 
during such period as may he specified in the order, have effect subject to 
s ~ c l l  adaptation whether by way of modification, addition or omission as i t  
may deem to lx necessary or expedient : 

Provided that no such order shall he made after two years from the date 
of commencement of this Act. 

(2) Every order made trnder iatb-~ction (1) shall he laid before both 
%uses of the State I~gislature. 

(3) No order under sub-section (I) shall be called in  question in any 
ccurt on the gound chat no difficulty as is referred to in sub-section (1) 
cxistcd oi- required to be removed. 





(b)  such member has not completed the period of two years from the 
date of his nomination, then, he shall cease to be a member of the said 
Council on the expiry of the said period of two years. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the provisions of the principal Act as amended by the Ordinance referred to 
In sub-section (1) or in pursuance of any of the provisions of the said Ordinance, 
shall be deemed to have been done or taken under the corresponding provisfons 
of the principal Act as amended by this Act, as if the provisions of this Act were 
in force at all material times. 

By older, - 
a* B. SINOR, 

sucw. 

I 





2. In section 50 of the Uttar Pradesl~ State Universities :Id, 1973, herein- Amendment o 
aftel- referred to as the principal Act,- sect~on 50 of 

Presider t's Act 
no. 10 of 1973 as 

(a) in sub-\ection (1-A) , for the ivord and figures "December 31. 1981". amended re- 
tile word nnd figure$ "December 31, 19S2" shall be rzlbct?i utcd,  ailti enacted by U. P. 

A c t  no. 29 of 
( b )  In sub-section ( 2 )  , for the 1%-ord and figures "Decen~bei :i 1. 1 !IS 1 .', 1971. 

the ~vorct and figures "Decem1)er 31, 1982" shall be r ~ c b ~ i r f u t ~ d .  

3. In sectio12 '73 of the prit1cip:d Act, in sub-section ( I ) .  jn the proviw Amendment 
t l ic~eio,  for tile word and figures "December 31, 1981", the \cord :\nd figtires seaicn 73- 
"l)ccc.n~l,c~- 31, 1982'' sll,ill he s2rDsiituted. 

1 .  1 1 )  4et tion 2 S  of :ire U:tar PI-adesh Universities (Re-enact~nent and Amendme01 of 
. I~~lc .~ ld~nent )  Act, 1974, in suh-section ( I ) ,  in the proviso thereto, for the \lord section 28 cf 

U. P. Act 00.29 a 1 ~ 1  f ig~l~es  "December 31, 1981", the word and figures "December 31, 19S2" 
1970. 

sh:111 be substituted. 

. P. 
3.  (1) The Uttar Pradesh State Universities (Amendment) (Second) Repeal and 

inane- O~li ;~; tnce,  1932, is hereby repealed. savings. 
19 of 
9 82. (2) Notwithstanding such repeal, anything done or any action taken under 

 he provisions of the principal Act or  the Act referred to in section 4 as 
anlencled by the Ordinance referred to in sub-section (1) shall be deemed to 
have been done or taken under the co~~esponding provisions of those Acts as 
amended by tllis Act, ;is if  the provisions of this Act were in force at all 
material times. 

By order, 

G. B. SINGH, 
Sachiv. 





(b)  for the second proviso, the following proviso shall be substituted, 
namely : 

"Provided further that if at the emiration of the said ~ e i i o d  of 

- 
been lawfuliy constituted : 

Provided also that the State Government may, at any time, revoke 
I 

I an order made under this sub-section." 
I Repaat and 3.  (1) Th2 Uttar Pradesh State Universities (Second Amendment) (Second) mdwss Ordinance, 1982, is hereby repealed. 

(2) N)twithntanding such repeal, anything done or any action taken . 
under section 58 of the Uttar Pradesh State Universities Act, 1973, as amended 
hv the Ordinance referred to in sub-section (1). shall be deemed to have been 
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NO. 557(2)/XVII-V-I -1 (KA)-5-1985 
Dated Lucki~o~s, April 4, 198 5 

IN pursuant.: of th.: provisions of cl tus1: (3) of Articl: 348 of th: Co~~stitution of India, 
the Govtrnar is pl:asa:d to o r d ~ r  thz public,ition of th.: fall )wi lg En:lis'(l translation of the 
Uttar Pradcsh Rajya Vishwaviilyal,iyn (S ~nshodhan) Ad hiniynm, 1985 (U .tar Pradesh Adhiniyam 
Sankhya 9 of 1985) as pay,:d th?: U:tar Pl.ndcil1 Lzricl~ttlrl: n d  ;iss:ntcd to by the Govzrnor 
en April 3, 1985: 

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) 
ACT, 1985 

[U.  1'. ACT No. 9 oi 19851 
(As psred  b j ~  the Uftar Pradesh Le~is /at r r~.e)  

AN 
ACT 

further to amend the Uttar Pradesh State Universities Act, 1973 
IT IS HEREBY enacted in the Thirty-sixth Year of the Republic of India as 

follows :- 
1. (1) This Act may be called the Uttar Pradesh Short title and 

(Amendment) Act, 1985. commencement 

(2) Section 2 shall be deemed to have come into force on October 10, 
1984, section 3 shall be deemed to have come into force on December 31, 1984 
and the rest of the provisions shall come into force at once. 

2. After section 31 of the Uttar Pradesh State Universities A :t, 1973, fnstttiol of 
.as amended and re-enacted by the Uttar Pradesh Universities (Re-enactment &ion 31-A is 
.and Amendment) Act, 1974, hereinafter referred to 'as the ~ principal- Act, the Prmi lent's Aot 
following section shall be inserted, namely : - no. 10 of 1973 

asamsadad .ad 
rwnactsd by "31-A. (I) Notwithstanding anything to the contrary, contained in Ua P. Ad any other provision of this Act, a Lecturer or Reader in of 1974 

!SPersonal Womo- the University substantively appointed under section 31, 
tioh to Teachers who has put in such length of service and possesses such of Utliversity. 

qualifications, as may be prescribed, may be given per- 
sonal promotion, respectively to the post of Reader or Professor. 

, (2) Such personai promotion shall be given on the recommendation 
of the Selection Committee, constituted under clause (a) of sub-section 
(4) of section 31, in such manner and subject to such conditions as may 
be prescribed. 

(3) Nothing contained in this section shall affect the posts of the 
teachers of the University to be filled by direct .appointment in accord- 
ance with the provisions of section 31." 

I 
I 

3. In section 50 of the principal Act, + Aqowlment of sectton SO 
(a) in sub-section (I-A), for the word and figures "December 31, 

1984" the word and figures "December 31, 1985" shall be substituted, 
and 

(b) in sub-section (2),for the word and figures "December 31, 1984" 
the word and figures "December 31, 1985" shall be substituted. 

4. (1) The Uttar Pradesh Statepniversities (Amendment) Ordinance, Repoal Pnd 
1984 and the Uttar Pradesh State Universities (Second Amendment) Ordinance, savlngs 

4 
n 

(2) Not\~~ithstanding such repeal, anything done or any action taken under 
the principal Act as amended by the Ordinance referred to in sub-section (I), 
shall be deemed to have been done or taken under the corresponding provisions 
s f  the principal Act as amended by this Act as if the provisions of this Act 
were in force at all material times. 

By order,: 
R4JESHW4R SINGH, 

1 'ichesh Sachiv. 







- 

Amendment of 5. In section 52 of the principal Act, after sub-section (2) the followifig 
sect ion 52 sub-section shall be inserled, namely :- 

"(2-A) Until the First Ordinances of the Purvanchal University are 
made under sub-section (2), the Ordinances of the University of 
Gorakhpur, as in force immediately before the establishment of the 
said University, shall apply to it subject to such adaptations and modi- 
fications as the State Government may, by notification, provide." 

Amendment of 6. In the Schedule to the principal Act,- 
Schedule (a) for the entries at  Serial no. 4, the following entries shall be sr bs- 

tituted, namely :- 
"4. The University of Gorakhpur- 

(i) Until the establishment of Districts of Azamgarh, Ballia, 
the Purvznchal University Basti, Deoria, Ghazirur, 

Gorakhpur, Jaunpur, Mina- 
pur and Varanasi. 

(ii) upon the establishment of Districts of Basti, Deoria and 
the Purvanchal University Gorakhpur." 

(b) after the entries of serial no; 11, the following entries shall ke 
inserted, namely :- 

"12. The Purvanchal University Districts of Azamgarh, Ballia, 
Ghazipur, Jaunpur, Mina- 
pur and Varanasi."' 

Remova! of 7. (1) The State Government may, for the purpose of removing any diffi- 
diacultier culty in relation to the establishment of the Purvanchal University, by order 

published in the Gazette, direct that the provisions of the principal Act shall 
during such period, as  may be specified in the order, have effect subject to such 
adaptations, whether by way of modification, addition or omission as it may deem 
to be necessary or  expedient : 

Provided that no such order shall be made after two years from the date 
of commencement of this Act. 

(2) Every order made under sub-section (1) shall be laid before both Houses 
of the State Legislatare. . 

(3) No order under sub-section (1) shall be called in question in any Court 
on the ground that no difficulty, as IS referred to in sub-section (1) existed o r  
was required to be removed. 

By order, 
S. N. SAHAY, 

Sachiv. 
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2. In  section 20 of the Uttar Pradesh State Universities Act, 1973, here- Amendment of 
inafter referred to as the principal Act, in sub-section (1) in clause (g) the section 20 of 
folloalng proviso shall be inserted, namely r- 

3. In Section 50 of the principal Act,- -.,- - Amendment of 
(a) in sub-section (I -A), for the word and figuGh.'&cem&r 31, 50 

1987" the word and figures "December 31, 1990" shall be substituted, 

(b) in sub-section (2), for the word and figures "December 31,1987" 
the word and figures "December 31,1990" shall be substituted. 

5. (1) The Uttar Pradesh State Universities (Amendment) ordinance, and 988, is hereby repealed. 

S. N. SAHAY, 
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- - __ ______- -- - ___-_a&__ --__- _ -  ___- 
THE UTTAR PRADESH STATE UNTVERSITIES (AMENDMENT) ACT, 

1992 

(U. P. ACT No. 1 OF 1992) 

[As pmsed by tbe U .  P, Legislature) 

AN 
ACT 

Tr IS HEREBY enacted i n  i11c Fnl-ty-third Year of the Repubhc of Indin as 
Follows :- 

1 .  (I) This Act niay be called the Uttar Pradesb Slate Univmities (Amend- ~ ~ ~ ~ ~ e ~ ~ ~ & e ; ~ ' i  
ment) Act, 1992. 

(2) It shall he deemed to have come into force on November 22, 1991. 

2. h-section 13 of the Uttar Pradesh State Universities Act, 1973, as ~ n ~ c n d r n ~ n t  of 
amended and: re-enacted by the Uttar Pradesh Universities (Re-enactment and section 13 of the 
Amendment) Act, 1974, hereinafter referred to as the principal Act: - President ~ c t  

no. 10 of 1973 as 
(a) in sub-section (6), gffer the words "Where any mattel" the words amended and re- 

"other than the appointment ofteac11er of the Universit~r". sliall be i~zserred; macted by U. P. 
Act no. 29 of 

(b) in sub-section (S), the M ords "or a teacher of the University" shall 1974 
be omitted. 

3. In section 31 of the principal Act,-- Amendment of 
(a) in sub-section (l), words "The Selection Committee shall meet as section 31 

often as necessary" shall be inserted at the end ; 
(b) in s u b - d o n  (3), qfser clause (b) and the provisos tl~ereto, the 

fdlowing clause s M  be ifiserred namely :- 
"(c) Any teacher of the Univers;ty who was appointed as lecturer 

on or before June 30, 1991 without reference to the Selection Corn- 
r&e by way of a short term arrangement in aaordance with the 
provisions for the time being in force for such appointment, may be 
given substantive appointment by the Executive Council, if any sub- 
stantive vacancy of the same cadre and grade in the same department 
i s  available on November 22, 1991 if such teacher- 

(i) is serving as such on November 22,1991 continuousiy since 
such initial appointment by way d short term arrangement ; 

(ii) possessed on November 22, 1991 the quatifieations requi- 
red for regular appointment to the post under the provisions of 
the relevant Statutes .in force on the date of the initial appoint- 
ment ; 
(iii) has been found suitable for regular appointmenr by the 

Executive Council. 

A teacher appointed by way of short term arrangement as aforesaid who Repeal and 
does not get a substantive appointment under this clause shall cease to hold such Sa\'ing 
post on such date as the Executive Council may specicify". 

-0. P. 
Ordinance 

4. (1) The Uttar Pradesh S?ate Universities ( Second Amendment ) 
,- 44 ,,f Ordinance, 1991 is hereby repealed. 

1991 (2) Notwithstaading such repeal, anything done or any action taken under 
the principal Act as amended by the Ordinance referred to in sub-section (I), 
shall be deemed to have been done or taken undel the corresponding provisions 
of the principal Act as amended by this Act. as if thc provisions of t h i s  ACT were 
in forcc at ;ill material tin~es. 

By order, 
N. K. NARANG, 

Snclri v. 







Stort title and 
~ommenc~men t 
f 
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' Amendmeat cs 
section 12 

Amendment of 
OWion 28 

THE UTTAR PRADESH STATE UNIVERSI'TIES (SECOND AMENDME 
, ACT, 1994 

(U.P. ACT No. 23 OF 1994) 
- ( /Is pussed Irr tile C'. P.  Lrgislatrrre ) 

i N  

ACT 
further lo  unzentl the Li'rtclr Prarlcsl~ State i'izirersitics Act, 1973 

IT IS HEREBY enacted in the Fortj-fifth Year of the Republic of India 
follows :- 

1. ( I )  This Aci n:ay be calied the  Lttar Pradesh St?te Universitia 
(Second Amendment) "ct, 1994. 

(2) Sections 3, 7 and 8 shall be deemed to have corn? into force on June 18, 
1994, sections 2, 4, 5 and 6 shall be deemed to have come into force op 
July 15, 1994 and the remaining sections shall come into forcc a t o n e ,  

2. In section 2 of the Uttar Prttd~sh State Universities Act, 1973, 
hereinafter referred to an th= principal Act, cficr chusz (5) the following clause 
shall he inserted, namely :- 

"(5-A) the expression "other backward classes of citizens" shall have 
the same meaning as in the Uttar Pradesh Public Services (Reservation 
for Scheduled Castes, Scheduled Tribes and other Backward Classes) 
Act, 1994. 

3. In section 4 of the principal Act, in srrb-section (I-A), in clause 
afrer the words "at Faizabad" the words "which shall with effect from June 
1994 be caIled the Doctor Ram Manohar Lohia University, Faizabad" shall 
strbstitured. 

4. In section 6 of the principal Act, in the proviso, for the words "the 
Scheduled Castez cr Scheduled Tr~bes", the words "the Scheduled Castes. 
the Scheduled Tribe3 cr other backward classes of citizens" shall be substituted. 

5 .  In section 12 of the principal Act, after sub-section (111, the fellowin 
sub-sections shall be inserted, nsrnely :- 

(13) During the pendency or in wntemplation, of any inql:iry referr* 
to  in sub-section (12) the Chax~cellor may order that till further o r d e w  

(a)  such Vice-Chancellor shall refrain from performing 
functions of the office of Vice-Chancellor, but sball continue to 
the emoluments to which he ~7as  othervrise entitled under sub-sect 
(8) ;2 

(b) the functions of the office of the Vice-Chancellor shall 
performed by the person specified in the order." 

6 .  I n  section 28 of the principal Act, for sub-section (5) the following su 
sections sl~all  be sr~bstirirtcd, namely :- 

"(5) Notwithstacding anything contained in any other provision 
of this Act,- 

Provided t t ! ~ t  rc crhation under this clause shall not 
fifty per cent of the  total number of seats in any coerse of st 
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Provided also that tho reservation under this clause shall 
not apply to the category of other '3ackward classes of citizens 
specified in  Schedule I1 to the Uttar Pradesh Public Services 
(Reservation for Scheduled Castes, Scheduled Tribes and Other 
Backward Classses) Act, 1994,- 

(b) admission to medical and engineering colleges and to courses 
of instruction for degrees in education and Ayurvedic or Unani sys- 
tems of medicine (including the number of students to be admitted), 
shall subject to clause (a), be regulated by such orders (which if 
necessary may be with retrospective effect, but not effective prior 
to January 1, 1979) as the State Government may by notification, 
make in that behalf: 

Provided that order regulating admission under this clause 
shall be inconsist '% with the rights of minorities in the matter of 
establishing and administering educational institutions of their 
choice; 

(c) in making an order under clause (a), the State Government 
may direct that any person who wilfully acts in a manner intended to 
contravene, or defeat the purposes of the order shall be punishable 
with imprisonment for a term not c xceeding three month? or with 
fine not exceeding one thousand rupees, or with both, as may 
be specified in the orcier. 

(5-A) Every order made under clause (a) of sub-section (5) shall be 
laid, as soon as may be, before both Houses of the State Legislature 
ana the provisions of sub-scction(1)of section 23-A of the Uttar Pradesh 
General Clauses Act, 1904 shall apply as they apply in respect of rules 
made by the State Government under any Uttar Pradesh 4ct  " 

7. After section 72-C of the principal "Act, the following section .shall 
be substituted, namely :- 

"72-D. With effect from June 18, 1994 any reference to the Univer- 
Trarsitorv p o v i -  sity of Awadh in this Act or  any rules, statutes, 

tions on the Ordinances, statutory instruments or any other law 
of name of ttse Uni- for the time being in force or  in any docnnlent o r  
versity of ~ v a d h  ~roceedings shall be construed as a reference to the 
Doctor Ram Manohar Lohia University, Faizabad." 

8. In the Schedule to the principal Act, in Column 2, against serial no 
10, for the words "the University of Avadh", the words "Doctor Ram 
Manehar Lohia University, Faizabad " shall be substitlzted. 

9. (1) The Uttar Pradesh State Universities (Second Amendment) 
Ordinance, 1994 and the Uttar Pradesh State Universities (Third Amendment) 
Ordinance, 1994 are hereby repealed. 

(2) Notwithstanding such ~epeal, anything done or any action taken under 
the principal Act as amended by the Ordinance referred to in sub-section (I) 
shall be deemed to have been done or taken under the corresponding provi- 
sions of the principal Act, as amended by thls Act, as if the provisions of this 
Act were in force at all material times. 

Ammdm 
the Schedule 

papeal and Sar 
ants 

By order, 
N. K. NARANG, 

sflchiv. 



IT IS HM~EBY enacted in the 
aa follows :- . . / 

I 

1. (1) This Ordinance may be called Ohe bttar P r W h  Stab c,",$~C~," 
r . 4  Dnlversitiaa (Amendment) Act, $m , ikc2-;-22 - . . N.V&&&- &- 4-, .~ - 

(2) It shall be deemed t'o ha+= ~ & ~ l h t p ' f p i c i ~ ~ ~ ~ ~ b e r  17, 
DB4 .. & , -  - . T - ~ r . t y ~ w w ~ 4 *  

Q 2. In sectioni-81 of the Uttar Pr&dt?sh St&tii Universities Act, 1973, section amendment 31 of of the 

' hereinafter referred to as the pr&~ipal Act,- ' - President's ~ c t  
no. 10 of 1973 as (a)' in sub-section (7), the following proviso shall be imsrtea re- 

at the end,. hereby- ~ c t  enacted no. by 29 U. P. of 

"Provided that in the c d o f  a Professor or a Reader, ti.ie 1974 
persons gresent to form the quorum must include atleast 
two experts?; - . 

( b )  in sib-section (8); ifter clause, (a), the following clause 
. \ 

shall be imertisd, namely :- 
'. "(w) Where the failure d the Egecutiyq Council to take a 

. - 
decision within the period specified in the proviso to clause (la)' 
is not attributable to any fault of the &ecutjve Council, the 

., Chancellor may require the EKecutive  council to take a deci- 
sion within such time a~ the ~hsncel'lm may, from time to time, 

-allow and m?y direct the Vice-Chancellor to call a meeting of 
i- the Executive Council for tlie purpose -2 - . 

Provi'ded that- 

(9- if the Executive Council do& not agree with the 
recomme11dations made by the -Selection Committee, the ' 

Executive Council shall refer the ma.* to thf! Chancellor - , 
alongwith the reasurn of such disagreement and his deci- 
sion shall be final; 

(9) if the Executive Council ?lo& sot take a decision 
within the time allmed by the ChanMor, the Chancellor 
'shall wide the matter and hh dection &all be fmal. " 

. . 8.  ~n a e c t i i  SO of the principal &ctj o h "  aub%ec~on (51, the 20" Jyt of 
tdlowing sub-sections shall be in&&> nmdy :- - : , 

" (8)' NoMUIstancling-~ythin@contained in the foregoing sub- 
-. sections, the S h t e  Government' may in order Eo implement any -. 
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4. (I) The Uttar Pradesh 
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pwr~osbs of thfs Act, 

(a) in rubsection (I), @ep dauso (g) the following o J a w  o b f i  
hslrrtsdr na&y  IS 
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UTTAR PRADESX  SAM^ 
vrnmyr A~YTBHAG, -I - 

NO. 33/XVII-V-I -1 (&4)-43-1996 

NOTIFICATIOK 
MISC~LANEOUS 

THc f~i!cwinl picsj@ed'S *cl enirfrd on Jznuarg 6, 1996 is  pub] i sbd  for general 
information : - 

THE !UTTAR PR-ADESH STATE ~ V E R S ~ T E S  
(AMENDMENT) ACT, 1996 

( ~ F ~ ~ D P N T ' s  ACT NO. 4 OF 1996) 

Elfcle ci L! Pt J id ? ! I  it; 

AN 

ACT 

/ r ~ r ~ h e r  fo nniend f he[ (it tar Prudesh Sfate U n i ~ p p r ~ i r i ~ > ~ : ~ ~  r ,  1973. 

Incxelcise cfthe FOWWS confcrrcd by ~ r c t j . j o  3 of thp uttar &;:,jesh 
Sfate L i Y r  18furc D e  2 n  c P c ~ c r :  j  ..st, ? g o ,  I:,~ president is 
I. !cased to enact :,i f0ilows:- 

1. (1) This Act. may be called the Uttar P T : I ~ ~ s ~  Stat,: Uni~rs i t i e s  s ~ M  tltk L~ (Amendment) Act, 1996. *xAmaCabeIi t  

i' 'v-&ir--s  
*.' I. 

*Y " y ~ .  5q. j.vo.. 6. 89C 
--- -----_ --- .- 

-------------- -...-.-.- .- 

. '  R1** .q crf? p'g - * 
Y '  

--T---.--.--_L ---------  - .---- --------- 

I ,r 

: - Y ~ T  ak'ts 81TR mf38 
P - -  

NOTIFICATIOK 
MISC~LANEOUS 

T u n  f.. 1 1 -  --.:- - - . 

-----u,, , ,L.. ,  

In exercise cfthe powers confcrrcd by ~ r c t j . j o  3 of the uttar &;:,jesh 
Sfate L i d i r l 8 f u r c  ( D e k g ~  r i ~ n  cf P ~ H C , : ;  ::st, ? 995, I:,c president is 
y!cased to enact ~i foilows :- 

1. (1) This Act. may 
(Amendment) ~ c t ,  1996. - -UUa-Lab=a= 4Ammement 1 



(2)  Ths provisons of c13uje (XI, ( 6 )  and ( d )  of ssction 2 and 
sectlon 3, ssction 6, clxus: (1) of  section 7, scc t i~ns  8, 9, 10, 
akusc (a) of section 1 1, and clause (5) of sectioo 12, shall bb 
deemzd to havc corn:: inta r ~ r c :  03 July 11, 1995, the provisions 
of clause (c)  of sxtxon $ .hall b2 dezmei to  have come into force 
on Aug~st 35, 1995, th3 p i ~ ~ i j i ~ ~ j  of clause (c) of sectioa 2, clauses . - (u) and (6) of sssrion 4, ,:;-i~a D, ~1ausd (j)  of s ~ c t i o u  7, clause (b) 
ofsscrion 11, sn.! c l z u ; ~  (2) of ss! ion 12, shall b j  d.jcm:d'to have 
come into f o i ~ f  0:1 Ssp13rnb:r 33, 1935 and the retnsining provi- 
sions shsll corns into f o r e  at ons3. 

Arne~ldment of 2. In s':c'ion 2 of th3 U.i.rr P.- : l > j h  St-rlc Univu.rsities Act, 1973, 
scction2 of the hereinafter refcrrcd to  a s  the principal Act,- 
President's Act 
no. 10 of 1973 as (a) a f ie r :c laus~: (~-~)  th: f ~ l l ~ ~ i n :  cl-iuse shill b: inserted namsly :- 
amended and re- 
enacted by U. P. "(5-B) 'C:n!.ral B.urci of S:ujiss' m:ans th.: Cantral Board Act no. 29 of 
1974 of Studies referred to  in section 18-B:"; 

' . . ' ( b )  - after::clause (6), thy follow in^ clause shnll b: inserted, namsly :- 

9 "(6-A) 'Co-ordinvcion C ~ a a z i l '  m>au; th: Co-ordination Council 
constituted under section. Id-A": 

(c) i n  clau;s (3)  ..tft:r th: w ~ r d  ':Axra" tbs'words "which shall 
from S:p'.r:mb:r 24, !!I35 5 2  zzll?d D ~ c t o r  Bhimrao Amb:dkar 
Univ:rsity, 1433" 2nd 3'ts.r t!l? word ;'I<anpur" ths words 

"wiiich sl11!1 Fr >:n 3 :.,!: n'? :i 3<., 199 5 b: ca l!,;d Shri Shahu Ji 
,. Maharaj Uillvdisi:y, :(.::llai." j hnl l  b2 i~lserted.  

3 { d )  rSfei.,l~lauj:: f(9),-i.;i:';ij!ii) . . .  :;' ;; CI :YS: 511111 b: ' i .w~r t zd ,  n.rm:iy:- 

cf(9-A) ' ~ J U I I  lntion &;;:I-::' :n:n11; :i 2 3 X T j ?  of ~ ~ e 3 t e r  n:qarz 1,:s~ 

of o:l:se!f ::nd of t h :  iozi-.I. r,,~l:ui.1! ?,.11 nst i rral  rnvironm;n!." 

qnendment af 7 .  In  scction 1 ,f ihc ~i:!rci;al .Act,- 
<%!ion 4 (a) I 1 i n  ( - 4) n 3'j11, : (b!, fi7r ; 11: ; v j r i i ,  an1 Gyurcs 

"which shall w!'!!~ .:lf,:si Cr,tm Jaile IS ,  133; b: crllxi th.: D ~ z t o r  R : L ~  
?.lln:io h:~: U,livL,;s'.  &l. F,:~z~h;ci ,", ~ h :  foil >win? words an3 . 
Sql~rts silnll b: sub-titl;t:‘l, ; ,n:ly: - ;I ! (33 

4<  v\rl~ich s!l:?ll b- cnllr,: <ii:  9,,ctoi Rn!n Malic~irnr Lohia Uilivzr~ity, 
1 

! 
p l r e  

I-:!izzb::d v~ i ! ]~  ::ffc'ct f!.~;:;; -;1;1 t 12, !(?:!1, :!:I:] ! . I ~ c  Dactor R3nl Manohar .- . 
Lo Ilia Av.c!il Uni;,:rsi; 11, .-r:::.,~bnL wit!: cffi;ct from J u l y  11,  1995;": tours( 

f 

(b) in sub-szclicin (2), ,;fizr th!: words "this Act" t!le words "which :, . the re 
jha11 br: ciiileci Ida hztrn? G.-:!:!hi Knshi ViJyapitii, V,~rana.i with : 
effect Corn July 11, 1995" s!121l be isserted. 

C 
. I of- 

Arnrcdsect of . In scction 5:of thc: pricciy::! .\ci,- 
c d i o n  5 3 t3 .. 

( i I - :  ; ) ' : :: : < I i t ,  the :i 
irords ;'Sllri Sfti kila Ji X ih;'.:j .I,;iv:r.;j:y, I<IQ?.I:'' ski!! b: slr5stiru!t?d; ;; 

i 
jh) inc i tb-s7: t i3:1( j )  f ~ r  . i: w ,rd; c.[J:liv.;;~::v of A ~ r a  i ) i  t!1e 1 

;;3np!:r Uni-~e:silv", tli: w )-,!, - 3  :stor Rllinln~o i\mb;.ik.~r IJni$di,ity, 
\Srn or  S k i  Sfir:1*-1 J I  ../I t ' l ~ r  ~j U i l ; ~ ~ s i i ) ' ,  i<:tnpu?'' i l l i f1  b2 

1 j J L  b . 5 1  i t b  t ~ ( l ;  (3 
shall c 



5. I n  :[I-: p.i.~:ip-ll A-1,  ~ [ r c r  Cll.~pter LV, tho followins Ch.:ptcr s:,nll 
be inserted, namcly :- 

a-OXDLNATLON COUNCIL A X 9  C E N T Z ~ ~ L  8.3.4:ID 3F ST'UTDIZS 
IS-A. (1 ) T i l ~ r c  ;Ii:Il b,: L! C.1-:jr.lin l!i,~n Co:~ncil which r;haJl consis. of 
: : s 1 i n . ,  , . I  ::1... folt:jw:!l~ olhcr m~.~be . . ; ,  

9:: mc ly: - 
(i) t h ~  Vicc-C11~nccilo:., oi' th? 'J~ivtrsities ; 

( i i )  t h e  C!lairm;in of t i i <  U L I ~ I .  Pr:.dcsh Stslc Council of Higher 
E:iuca!ion ; 

(iv) thz S?c-elary to ::I? S,:.:S Gover111n':nt i l l  the Finance 
Dcpariment; 

(v) tllc Sscrcta;. to ' he  Ciover'lior ; 
(vi) :he S:c:c.ary io the 5t l l c  Gavzrnmsnt jn Lk Higher Education 

Dci)sr!n~eut who sh:.ll b: z~-oyic io  of ,thz Co-ordination C~unci l .  

( 2 )  Sbbj:ct to :;I:: ;;coma1 .:l!.:lioas of, or ~uidelirles issued by, !he 
Ui?~vursi~y Grstlts Cnmruission, :hC. pbwcrs :*nd fuilctions of the Co-ordimtion 
Council s h ~ l l  bc :is fol:ows, nam:ly :- 

e!) to r(:com.n:,l(.i canl,;l.Jn cJur.;:.; o i  s tudy Tor a Bachelloi's Dcgrce; 

(h)  t o  xhc  )mnlc:nci in rz.;!,::; of !;I;. c ~ u : ; t i t i l l j ~ n  of 2 Ccatrz! B0;:rd 
o r  Srudies I'or the found;i:i:.lrl c9ur.i: or ror- zuch sabject or group 
o f  subject. ; 

. . ( c )  to  ~-.';~.'rniil,'n;l v;..!;; ... I::! ln.::n\ o r  ~=.~-op:r.,!t~o:: ~n :rc~d...mi: pro- . . ~r;-.,mmes :.nlongst thl? Uili i..:.-slircs ; 

( d )  to  c~ncictcr ' L J I ~  r2s 11:11,! ill:-tinrs of coii~rncn-interest to the 
Ujii vcrsities. 

(33 Thc Co-0rdin2:ti0~1 C ~ u . , c i l  silclll m2c; at Luckuow or at such other 
?la= 2nd at wch i n ~ c r v c ! ~  us th: C;\.'nc:llor may cleiermine. 

-8-B. (1) There shell be Ccntl-?,l Borrd of  Siudi-s for the foundatio:; 
coursc or such other suiljt.ctq G; .  2i.ouP of subjecis as the Chzncellor may, on  
the recommend~t ion of' ihc. Cc+-ordi~x~ijon Council, by order direct. 

(2) The Central Board of S!r~dics for iflc foundittion course-shall consist 
of- . . 

(i) o ~ l c  teacirci from v'*ch Uuivcihity not Iclowthe rank ofa  Reader 
:)r i: Priu:ipal of an ,:fGliu.zJ or:Lss ,ci::::d collcge, nominat~d by the 
ViccC:;nnccllor; and 

(ii) Five cducafiouistb who .&ic: (jn t . . ~  Emin nt Profcssoris list 0: the 
Univcrsit y G r r n i ~  Connlksion ominarcd bv the Chanwllor on the 
recommendation of ihc Co-ordination Council. 

I 41 ' 

c.n+r;il B ~ a r t l  of S;utiici ~ 3 : .  .~ th>r  subj 
sh2*/:!:% ;f - 

oup of subjects 

(i) thc CO!IV(;~~OT, Boxrcl of Studies of y in respect of 
. thc subjec! or group of subjcc!~ f(>r n h i d  a 1 Board of Studies 

is to be constituted : . a weL\ 
'I 

Provided that if a Univcrsiry does no: h-~ve 2 ~o;s;d of. Studies in the 
subject or  group of subjeci5, the Vicc-Chsncelbr ?y nominate any 
teacher n d  b31ow :I12 rank of a Rcnder In the Uni rsttyer a Principal 
of an affiliated or associ;:cd -01lege; C .. 

(ii) one Head ol' I he Dcp:~rlrncnL in a u adiliatcd or associated college 
nominated by t i ~ r :  Ci1;!!1~311or, teaching the su bjcct up to the post 
graduate level; 

(iii) one Head of  Dcpartmcnt ip all affiliated or associated college 
nominated by the Chancellor, teaching the subject up to the degree Ievek 

Insertion of 
knew IV- A chaptda 

Co-or& nation 
Couucll 

. Central Board 
of Studies 



. -3 ,  H ~ ~ U R ' J I  r(qZ, 6 w?w<~, 1 996 

(iv) three experts on the subject who a 
list of the University Grants Commissio -- 
o n  the reconmendation of the Co-ord 

I 

(v) two other experts On the subject from outside tho State nominated 
by the Chancellor. 

I (4) The Chancellor shall non?ir.utc. t h c  Ch 
Studles- 

(i) for Foundation course from amongst; the members referred to in - 
clause (i) of sub-section (2), a n d  

(ii) for other subject Or proup of suhjecfs, from amoutst the mcmhn 
referred to in clauses (i) and (ii) of sub-section (3). 

I(5) The con~titution of the Cenrral Board of Studies and the nomination 
of the Chairman and the members thereon, other than er-oflcio membcrr, 
shall be notified Ey the S!a!e Governaent. 

(6) The term of the Central Board of Studies shall be three yearr from the 
date of notification referred ro in sub-section (53 and the term of theChalrman 
and the members shall be co-terminous witb it  : 

Provided tha t  the term of office of a member nominzted to fill a casual 
. vacancy shall be for t1;e rtrr.air.c'tsr of ].is ~r tdcccs~or ' s  term. 

(7) Subject t o  .the recommendations of, 
University Grants Commission, the functions o 
ahall be as follows, nantely :- 

/ 
(a) subjec! to the reconimendations of the Co-ordination Council and ,,:$ ! $I 

.. -. the approval of the Chancellor, to prescribe the courses of study and i t .  
examinations, and the academic calnnder, and to recommend text books . d 
and other books for undergraduate level ; r ( 

(b) to consider and report on any  matter referred to it by the Co. ' 1 rt 

ordination Council, or the Chancellor; and 9 g. In 
5 (c) to perform suc~i  01 her fucciions ~or~sistent wjti' t 11;s ~ c t  wifhiD Readd Reader in 

such time a s  t k x  Chancellor may, by an order in writing, require it t I "a LC b ~ t u r e r  
pcrforn. Univcl uaivCtsitj; 

be arb\ b, .ubrtitut4 
(8) In carrying 0 ~ 1 1 ~ i t s  f~lrlctions, the CcntraIBoard of Sludiesfmay~consulr ' 

such experts also who are not its members, 1 Q 10. se 
xctiori ,ction .(1) 

(9) The recommendations of the Central Bosrd of Studies erpro\ed : sub-ye4 Sub-cectlon 
by the Chancellor shall come into force, jn respect of all Univer~if ies in tbr I 

State with cfi'ect from 1 hc ,cla:e as may bc specified by 1 he Chancellor. 'v. 
(10) The Chancellor may at a n y  time suspend, modify or amend any 

I decision of the Central Boilrd of Studies e n  tbe grcund that  i t  docs nor 
fulfil the objectives set out in  this sec!ion and may direct such Board tc  ' 
consider the matter a frcs h.3 

fa1 1 8 4 .  The Uttar Predesii State Counctl of Higher Edutation contirutt.I' 
under rhc UUar Pradesh S:atc Council cf Higher Edt~cation Act, 1995, 

I shall provide secretarial as~intance to t ' e Co-crdination C ouncil and the .t 

Central Boards of Studies.". 

:DL of 7. In section 20 of thc principal Act,- 
(n) in sub-section ( I ) ,  in clause ( ( I ) ,  for t1.c n'orcls "Universities of' A'&, 

: I  Gorakkpur, Meenit, Kurnauu a n d  Gzrhwal", the words "Universities cf Agr,: . 
Gorakhpur, Kumaun, Kanpur, Rohilkliand and Bundelkhand nnd th:: 
Ifemvr.,~i &ndan Bahuguna ( j ; t ~  k:xa 1 IJiziversit y, the Ch;lud hcry Chrrar 
Singh University, Meerur and the  Doctor R3o: Me nchar Lohia Au:el 
University, Faizabad" shall bc ~trb~f i t lc ted ,  + .  

k c  
(b)  in sub-section ' ( I ) ,  in clmse (d), as so amended for the  words $, 7 -  

66Universlties of Argu, Gorakhdsr, Kumann, Kanpur, Rohilkhand and : , 
Bundelkhand and the Hemvatina~ldan Bahugun;, Garl~wal University. 
the Chnudhary Charnn Sinpf- Uni r~rs :*!~ ,  Mecr~r t  ; ~ p r l  I I I P  D a  

$ 1  r- h.fanohar T,otlia A\.:lc!F ' I  -: 
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of' khpur, I < ~ ! I I . .  ,? 11 ,  Rnhilki~': n~ !  ,t i3uqilr.lklia ntl :I I I ~  \ !I, DUCLOI 
Bli:inl.lri10 r.\nlbcd kai L'n!vcr,t:), -lgi;t t!;c Slia lltl J I  llCt !LII , I  i Univer\i \. 
x x n p a r ,  f l ~ ~ ~ v ~ t i 1 1 . 1  I I C L . ~  Ba Ilugh n,, C i i i i  L C  C I ~ i t ~ d i ~ a l )  
Charan Singir UIII vors;t\... Mccrul :iilj lhr D. 1 ~ 1 1 1 i  R . L ~  \ l a ~ ~ a l ~ : t r  T.,(il?i. 
~va(111 Univcrsiiy, Fail,! bad" \iln!1 h: \ J ~ i l c i r t i i (  (i. 

S .  >cction 36 of r Rc principal Act,-- 

(a) \ u b - \ ~ ~ i i c b  ( I  ) d-f~cr cI . Iu<-  f.Llj. t 1 1 ~  < ~ i k ~ i v i f ~ :  ~ l . \ u \ c ,  l i  bc 
inserted, namcl : - -  

''jnaj ~ h . 2  Sec, ;I;~v LC) :i;. Si- t tc  Gd ~ s r n i ~ l c i ~ ~  ~n i i l?  i-ligiicr Er iuc . . t i~~  
Department ; 

(aaa) :hc. S : L I . C I . [ ~  1,:: !!\c,!h:-!. (>oT;:m~:xii: lr i  tbc- l.'ii~::i-.c; . - 
Departmcn~ ; ; 

(b) after ~ C I  ~ ) - \ ~ c ( I u I !  ( 1 ) .  -(+ 3 ~ '  .r::~.:1\\!~3d. t 111: ~ ' ~ I ~ u u ' I J I ~  >U b - ~ ~ i i u c  
sl~all bc ii~serted, namely:- 

"(1-'4) A mcmbcr refcrrcd io In sldl;se @a) or clausc ( a a ~ )  of sub- 
\cciion (1) may, imizaii a:' ar:cncli~q! 3ny meeting cf the Fin::ncc 
Committee bjmself, dcputc z n  ofiiczr nut below t l ~ c  rank of a Join! 
Sccrctary to the State Gorrcrmnc~ii 2nd a n  oficrr so tlcputed sha!; 
, itsc ha\t: i l l t  right i o  v'\;?."; 

( c )  crfter sub-section (31, t h ~  foliowing xub-wciion slrall be inserred, 
aame1y:- 

i 1 "(4) Unless :: pyoposa 1 11avl:;g financial implication bas bezc 
H .  

IAl '  j 
recommended by the Financc Commitfee, tllc Executive Council shal! 

f not take a decision thereon, ilad ~f the Evecutive Council disagrees 1 tvith the rccommcndarions of the Financ: Cornmiticc, i t  shall refer 

I the P r ~ P o ~ ~  I back to the F i l l~~t~cr :  C~~umittcc with reasons for the 
disagreement and i f  the Ex=cu!i\ c Council again disagrees with the 
recommendation of t 11e Finarlcc Committee t he matter sllall br: 
refcrrcd lo thc C l v a n ~ c l ~ ~ s  wl~c3sc J ~ c e a i o n  tlicreon shall be final.''. 

y.  i n  section 31-A of the firincipal Act, for r!le wcrds, "a Lecturer or 
lead! Reader in the University substantivefy appoixded undcr section 3L", the word 
la Lecturer in the Univers~ty appointed xndrr section 31, or a Reader in thd 
Inivq uniwrsitj appointed undcr section 31 or ?iomot~d under this ccction" rbaB 
' 'u? tx substitwed. 

10. Section 72-D. of th: pprirlcipa! Act shall be re-numkred as sub- 
' cti@l ,,tion ( I )  thereof and after sub-wction (I)  tic i o  re-numbered, the following 

b-ce? sub-cection shall be i~~scrted, namely:- * 
I f "(2) With cffecl from July 1 i ,  1995 any rcfcrence to the University 

of  Avadh, or to the Doctor Rzm Msnohar Lohia University, 
Fnizabad, in this Act or a n y  rules, Strttules, Ordimnce 

J statutory instrunlt'nts or  any otl~cr  law for tile time being in force ' F or in any document or proceeding% s k i  I !  bc consirucd as a refiran* to 
t 11c Doctor Ram Mano har Lollla Avad h University, Fai7abnd .". 

11. (a)  Af,?er section 72-D of the: principal Act, the following section 
shall lx. inserted, namely ;- 

6672-E. With effect from July 1 1, 1995 any reference t o  the Kashi 
Vid~apith in this Act or any rules, statutes, Transitory Ordina nee, sta?uf or y instruments or any 01 her sion an 

or the ~ m h l  L ~ w  for tht-' time being in force or in any 
Vidyapith. document or proceedings shall b~ construed 
as a refirence to the Mahatma Gandhi Kashi Vidvnnith, 
Varn nnzi."; 

(6) a f t ~  section 72-E as SO blrerted, ths following. section shall be 
itisc>rtcd, namely :-. 

"72-F. a,fTcd from Gptcrnbcr24, 1995 any reference to t he  - Transitory ~ ~ o v i -  Unirerrit y of Agrn and Kanpur University in thh Son on the nGme 
of the Uni~trsi- Act or an!. rules, Statutes, Ordinance, statutory 
ties of ~ p m  apd in~tm'ncnts or any other ?aw for the time k i n g  
Kanpur. in force in any document or prooeeclings shall he 
construed as a reference to Doctor Bhimrao Ambeclkas Uni~rsjty, 
Agra and Sri S ha huJi &la tlntaj University, Knnpur respectively.", 

Insenion of new 
se~tioo 72-E and 
72-F 



)msrrdmert or 12. In the: 5chedulc to the principal Ad, in Column 2,- 
s Schedab 

.(a) against serial number 3, for the words 6c the University of ;S 

Agra " the words "Doctor Rhinlrao Ambedkar University, Agrs9¶ 7 
and against serial number 5, for the words "The University of 
Kanpur", the words "Shri Shri hu Ji Ma haraj University, Kaupur" 
shall be mbsti~tited : 

(b) against Serial number 10, for the words "Doctor Ram 
Manobr Lohia University, Faiza bad", the Words 6cDoctor Ra m 
hilanohar h h i a  Avadh University, Faizabad" shall be substituted. 

_ .-- 
3. 

under ( 

Bit1 thl 
St.a.& 1 
of the 
Au,aust 
the prc 
such a! 
propost 

?peal and 13. ( I )  The Uttar Pradcsh State Universities (Second Amendment) Wester 

h r ~  . (Second) Ordinance. 1995 and t he Uttar Pradesh State Univenitie.: (Third o$i where 
~mendrnent) (?rdinance, 1995 are hcrcby repealed. - issued 

(2) Notwithstandiog such repc;rl, anything done or &my action takcn 
of the 

under the provisions o f  the Ordinances referred to in eubsection ( I )  shall be ord of the 
deemed to have been tionc o r  t aken  undcr the corresponding provisions no other C 
of tbe this Act. 4 .  

SHANKER DAYAL SHARMA, II 
Pres iden t . 

K. L. MOHANPURIA, 
Seere tar J J  to the Governmen t of lr~dia. 

--- 

fiasmzs for the emctmcnt 

With a view to ensuring standards of higher education,, the State 
Government decided to introduce the principle of "one curricuiwn-one 
examination" in the State Universities pertaining to general studies. 
With this aim in view a high level Committee, consisting of Vice- 
Chancellors of seven Universities and exLperts was .constituted by the 
State Government. After the consideration of the recommendations of 
the said Committee. and for accomplishing the said object i t  was 
decided to amend the Uttar Pradesh State Universities Act, 1973 to provide 
for the constitution of a "Co-ordination Council" under the Chairmanship 
of the Chancellor. tlie ftfilctions of which should to be recommend. for 
the Universities of general studies, common course of study for the 
first degree course, to recommend ways and means of co-operation and 
co-ordination in re?pect of academic programmes amongst the Univer- 
sities and to make recommendations after consideration on matters of 
ccmmon interest of the Universities, and also to pruvide for the ccns- 
titution of a Central Board ~f Studies for foundation course and other 
subjects or group of zubjects which shall be constituted by the Chancellor 
on the recommer~dation of the ?aid Co-ordination Council. Resides this, 
it was ?!so clccided to do nl.rr?y with the condition r~estrictin;. teacher 
substn!~ti;.'Iy .~[)i?ointctT to rhc ~ ~ o s t  of Txcturer or  Readcr to avail of 
the facility of personal promotion 1-0 the post of Reader 01- Profe?sor 
respectively only once in his whole sctvicc after rendering a definite 
length of selvice and to change the [lames of "Doctor Ram Manol!ar 
Lohia Universitv. Faizabad" a n d  "Kashl Vidyapith, Varaqnr:i" 3s 
"Doctor Ram A~Ianohal* Tahizt Awatlh University, i f  : ~ n d  
"Ma11:ltma Gzndhi Ka5hi T'idvapith. Vzranasi" reapcctively. 

I d  2. To implement the said decisions, the Uttar Pradesh Statc Uniser- 
sities (Second =\mendrncnt\ O:*dinancc. 1995 (Tv'. P .  Ordillance 3k. 23 
of 19951 was promulgated by the Governor on July 11. 1995. 

( Seconc 
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3. certain *admen& in a e  provisions of the said Ordinance were 
under coosidel--&ion of the State G)venunent and, therefore, the 
Bill thereof could not be introduced in tbe session of the Uttar Pradesh . 

Legislature eommenci~lg on duly 14. 1995. Since the provisions 

of the said Ordinance mrould have ceased to remain ol'erative after 
~~~~~t 25. 1995, i t  was decided to promulgate an ordhance to keep 

the of the said Ordinance in force with certain amenciments 
as to pro\ridc, for the affiliation of the institutions established or 

pmposed to be fo?- imparting education or instructions in 
TqTatern Medical Science. enyineering. technnlom or rnana~emen t  anv-  
where in the Uttar Pradesh to any University subject to the directions 
issued in this behalf by the State Government, removal of the co~tdition 
of the recommendation of the Co-ordination Co~mcil for the nomination 
of the Chairman of Central Board of Studies for foundation course and 
other Central Boards of Studies. 

4.  The Uttar Pradesh State Universities (Second Amendment) ' 

(Second) Ordinance, 1995 (U.  P .  Ordinance No. 33 of 1995) w s ,  
accordingly, !)~.omulgated by the Goverrior on Au,gust 25, 1995. 

5. To perpetuate the memory of Bharat Ratna Dr.  Bhimrao 
Arnbedkar. an able son of the country. jurist and social reformer and 
Shri Shahu Ji  Maharaj, a famous social worker, i t  was decided to  change 
the names of the University of A p a  and Kanpur University as  "Doctor 
Rhimrao Ambedliar University. Ava"  and "Shri Shahu .Ti M a l ~ a ~ . a j  
University, Kanpur" respectively. 

6 .  To implement the said decision. the Uttar Pradesh State 
Universities (Third Amendment) Ordinance, 3 995 (U. P . Ordinance 
No. 37 of 1995) was psomulgated by the Governor on Septembel. 23, 

7 .  The President issued a proclamation on the 38th October. 1995 
under Article 356 of the Constitution. in relation to  the State of Uttar 
Fradesh. declaring, inter rrlin, that the powers of Legislature of the 
State shall be exercised by or under the authority of Parliament. 
Parliament has, under Article 957(1) (a) of the Constitution. now 
c?nferred on the President. the powers of the hgislature of 
fhe State of Uftar Pradesh to make law. vinc the Uttar Pradesh State 
hgislature ' (Delegation of Powers) Act. 1995 (2 of 1996) . 

8. The said Ordinances could not be replaced by an Act and the 
Ordinance is expiring on 7th January, 1996. I t  $, therefore, decided 
that the said Ordinance shall. be replaced by a President's ~ ~ t .  

9 .  Under the proviso to ~b-sec t ion  (2) of section 3 of the Uttar 
Pradesh State Legislature (Delegation of Powers) Act, 1995 (2 of 1996) 
:he President shall. before enacting any President's ~ ~ t ,  a 
Committee constituted for the purpose consisting of tile members 
of both the H0use.5 of Parh3ment. As the .aid Committee has yet not 
been and the matter is very urgent, i t  is proposed to enact 
the measure without reference to the said Committee. 

P.  R. DASGTPTA, 
sewetar~ to the C a r n z ~ ~ ~ t  of mir.. - 

R. D. MATHUR, 
Prartnrlch Sachi". *- 
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ity, Kanpur with effeot from the date of commenoament 
Uttar Pradesh Stato UniversitiOs (Amendment) Aot, 1997." 

. In sections 5,7-A and 20 of the prindpaI Aot, f i r  the words Aqwndmnt of 
S b h u  l i  Maharaj University, Kanpur," whorovar omring,  the s%y 5* "Chhstrapati Shahu Ji Maharaj Uaivorsity, Kanpur*'shall be 

otion 72-F of t  he prinoipai Aot shall bo ra-numbered as sub- ~ d r n u a t  ol 
thereof and afier sub-seotion(l) as so ra-numberad the Eollowing 8-n 72-F 
shag be inserted, namely ;- 

"(2) With affect from the data of commencement of the Uttar 
~ n d o s h  Stab Unfversitics (Amendment) Act, 1997, any refereno8 t o  the 
Kanpur University, or to Shri ShahujE Maharaj University, Kanpur m 
thfs Aot or any rule, Statute, Ordinance, statutory instrumants or 
any other law for the time being in force or in any document or 
proc*n shall be construed as a reference to Chhatrapati Shahaji 
M a h q  8 i r en i ty ,  i;.npur." 

Ia the SohaduIe to the prindpal Aat, in column 2, against serial Anwadmat of 
er 5 , h r  the words "Shri Shahuji Maharaj University, Kanpnr", the tho Scheduk 

ChhatraptP S h a h  jf Maharaj University, Ranpur" shall be 

By order, 
R. D. MATENR, 
P r w k h  Sachtr. 





2. In \c.ctiorl 2 of thc IJttar Pradexh State tlniverhilies Act, 1971, hcreiiiafter 
refened to as the principal Act, in clause (8) a f i r  the word "Gorakhpur" the wolds 
"whicl~ shall with effccl frorn the date of the currunencetnelir uf rile Littar Pradesh Slilte 
tJiiiver.;~tie\ (Secuiltl Amendment) Act, 1997 be called I3een Dayai Upadhyaya, 
Goraklipur I Iniversity, C;onikhpur" shall be in~er-led. 

3. Ia section 4 of [he priticipal Act, in sub-section (1-A), ia clause (c), cf l1 )1 .  

tlie words "at Bareilly" tlie words "which shall wid] effect Cro~n the darc ol' the 
cornmencement of thc U ~ t x  l'r,?desll Slatc U~iiveraities (Second Amcndmalt) Act, 1997 
be calletl Mahatma Jyoriba Pliulc Kol~iiktland IJniversity. Bareilly" sllall bc inserted. 

4. A,/rer- section 72-1; of the principal Act, the followit~g secliori shall be 
rrrsarre~i, namely :- 

"72-G Witli effec 
. 1 rnnsilory 
provisions on 
~ t ~ c  charigc oT 
i~aincs of 
IJ~livsrsity o f  
Ciorakhpui.and 
Ilt~ivcrsily of  
Rohilkhac~d..  

at i'wrn !he date oC the co~mncrcc~nent of the[ Jttar P~tdesll 
Stale U~iiversities (Seco~rd A~neodrnent) Act, 1997 
ally rcl'creuce to the University of C;orakhpur and 
l l le ~Joi\rersiry ol' Roliilkhand iu rliis Act, or any rules, 
Statutes Ordiatat~ces. statutory instrumcats or any other 
law lh- the tlrue hciug in force or it1 any documenl or 
procccdinps shall be ~~)oslrued as a refererlcc to I>ceii 
1)ayal Upadl'yaya, Goraklipur Cloiversity, Goctkhpur aud 
Mahatma Jyotiba Pliule Iioliilkhxld Univcrsity, Bareilly 
respcctivcly ." 

5. III tlic Schedulc to ~ h c  principal Act, in colurnii 2,-- 

Amcnd~licnt of 
sectioc~ 2 of 
the I'rcsicien t's 
Act no. 10 o f  
1973 as 
ar~w~~clecl and 

Inser(ioc~ of 
new scction 
72-G 

Amcr~drne~~t  of 
thc Schetiule 

( ( 1 )  n;aiosl scrial ~iu~nher 4. . f o r  d ~ e  words "Thc Univcrsity of Gornkhpur" 
rl~c M.OIYI\ "Dccil I)iiy;~l IJpadI~)ay;~. Cr~r~akllpi~r I Jntvcrsily. Gorakhpur" sl~all 
be .sul).~rifrit~d : 

(0) ag;tinst berial tluinher 1 l,,for Uic wurci.; "'('he Uuivefiity oC Kohilkt~and" 
tllc words "Mal~a(ma Jyoliha I'hulc Rohilkhaotl Ilnivcrsity, Barcilly" sllall 
lx .s~l/~,slttlll~~Li. 
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I~pdC;t~oa B: LC*. 3. Afi2r  secti u 3! -AA o:' the prii,ci: .i! ~ c t ,  ths f,,ilowing sectio. 
sct'oa 31.5 shall be insert<.? and be c4eerned alflay. to have 1$,ee11 insztted,  namely:- 

('31-B. (13 ~o twi tb* t and ing  anytZng to the mntrary contained 
~ p e c i a ~ n v : 5 i o I ?  ~n 3'13 other prav;sicn of this Act or in the 
wi-h i s p r d  ?o Uttar Prag e3i1 Iirghes  ducati ion ~eflicss 
appoiatfflc~: cornmig~jon 1980, appoiutment to the POSE 

of princip-l or ttacbe: j r  the Motiial ~ e h i u  Regional Engineering 
College, Alla ha bad shall be made in  acccrdarlce with the rules and 
bye-law5 of the ~ o t  ila1 Nehr II Regin np l ~n,aiqecr ins College Society, 
AI!ahab.d. 

(2) All appl>iri'm%irtj m d e  beford tlsd oorarudnc.'emrgnt of the 
Utiar prudas~ State Univzrsities (Amend~enr)  ~ c t ,  1998 in accor- 
cianw $>+it h the provisivas of' stib-x+:t;rLi ( 1  ) skz V k3 ddeemed it- have 
ken made  ~inde: ins wid cub-sei3rion a h  i f the :>r,visions of the said 
~ u b - s e ~ t r ~  n wpre ini force at ali rnat-ria) 5:me9, 

Amdint& 0s' 4 s o t i o n  50 of the princ;r:af Act, J+P s . * l w e ~ i i 9 n  (6f, tile 
%a$i,a2 SQ fotiow~ug s.:h-ssotion 53311 be suh~t i ru t~7r2~  n: mely :- 

66(6) Norwithstanding anything cont3ined ia tc13 f~regoiflg sub- 
sectiou the Stat;: Governmen2 may i orsic: to implrinent any decision 
dakan by it  in the interes? sf !zarning, .tzeiaicg or researc!~ .I r for the: 
benefit sf t~achcrs, Y-udznts or ott~e: staT or on rbe baqis of ?ny 
~uggestioo or secc?mmendation of ths univer;:ty Grants Commlsslan 
or the Stat? of national txjiluration policcr wi th  xs,sart? to t t s  quaii'i- 
cations oP the te:lcs?ers, requirt. t i le ~ x e e i . ~ t i  vc ~ o u u c i i  to make new or 
addltionnl Statutes ~ x r  amcat! or rexai  the Statutes referrsd t9 in 
srtb-sectioi2 { I )  o: su&secr oo f l  -.A) wit:;in a sgecifiaLi time and if the 
Executive C Q U ~ O ~ ~  fail; to cornply with suci~  requirement the State 
~~~~~~~fit X I G ~ ,  W I  =, t h i  z3srnf of the C!hinc:a,ai!pr, mako new or 
additional Sta::.t?s or :'mend cr repeal tlza Stzt1.3tzu refe'errec! to in 
sub-sacti~n ( I )  or s,.!3-section ft -4.L" 

Anradrntar -; 5 Tn section 57 of tile pf'incipal Act in c!ansa (ii) for the words <'the 
s x ? r ~ g  57 Siaiigte or Or .9i@ na?" " t ,e  wtirds i'tfie r;:ae~t@ or Ordinances or f:aS 

faijzd to i-oa~ply ~ 3 1 ; ~  t - - n  r ) r j ~ ~ ~  of the D D ~ ~ S C ~ O T  0;: E.d;catian (Higher 
Pd:;cfition) inuac:e ar, :be 53% of tks rer:?mm- .: J B ! : ~ ? ~  cf t h ~  ut?ar prar'erh d 

Higher E:-;u'3tion Services Ccninisnia? unl;zr :he t ' t jar  Frscszsh Higher 
pdacariota. Te"i4ce~ CC mm%sior_r ;1cf, 1980,'" :itat' be si~bstittrrcd. 

~ ~ ~ ~ n d z c n :  2 f; f 11 s~ck;(sri i S  .-"lie pi nc:pzl Act, k- sub-~cctfon (23 the words 
s r c z ~ ~ n  63 '.ant ther4afl.r; ik;: ,:is s!,~=ssi,r i* J i , l ; r  a~poi~tert", shall he ornitfec,!. 

Rcp4:aaJ 7, (: f Ths Il i ta? Pra&si: State Clnriver~tiies ( Arnencfmer~t ) 
Ssvina Q c d i n a n ~ ,  i997 $C h'irebv repealer' 

(8 ~oiwithstandi n~ sad1 repeal, anythirl;: dona or any action t a k ~ n  
under the I?rori~rons of the princ~pal ~ c t ,  as amended by the Ordinance 
raferrod to in srb-section (1) s h l !  ba erema4 to heve been done or taken 
u&jer the corresp~nilj?g provisions of the principal A c ;  as amerr-e~l by 
this 4ct as if thc ? f ~ ' ~ l ~ i ( i r ) ~  gf ?hi? Act %CF? in  ~ O ~ C O  at alj material tirrib~. 

By order," 
R, 6). MATI-TCTR, 
Pramuklr Snchfv . 





2. I n  section 4 of the Utta: Pradesh State universities Act, 1973, 
h-reinafter referred to as the principal Act, in sub-section (I-A), for 
dause (d),  ths rollowing clause shall be substituted, nam?ly : - 

"(dl a Univrrsity to b? k n ~ w n  as purvanchal University at 
Jsunpur, whi;h shzill, with effect from t k  data of commencement of 
the Uttar Pradesh State universities (Amandment) Act, 1999, 
b3 called <'vir Blhadur Si igh P~rvan:hal univxsity, ~aunpur~". 

Amendmoat of 
~ - 0 n  4 of the 
President's Ad 
no. as amendad 10 of 1973 aad 

recoacted by 
U. P. Act 
no. 29 of 1974 

3 .  Afrer section 72-(l of the principal Act, the follo~ing section sha II I*nio* 

b3 inserted, namely : - d a e ~  Wion 
72-H 

rrn-~. With effect from tke date of commenm~llent of the Uttar 
Fradesh State universities (Amendment) Act, 

Tra*it0ry3pro- 1999 any reference to the Puroanchal 4don on change 
name of the University in this ~ c t  or any rules, Statutes, 

Pnreanchai uni- ordinances, statutory instruments, or any 
v d t Y  other law for the time being in force or in any 

document or proceeding shall be construed as a reference to Vir 
Bahadur Singh ,d.-?rvanchal university, ~aanpllr," 

4. In the Schedule to the principal Act, in Column 2, against serial . Amendmat & 
no. 12, for the words "The Patvaneha1 University*** the words "Vir tbe Schedule 
Bahadur Singh Fur rancha 1 University, Jauapur" shall be subrtituted. 

0. P. 5. (1) Tha Uttar Fradesh State ~nimrsities (~mcndment) ordinance, Repeal and 
,lri- 1999 i s  ketcby ~epealerd. saving 
a. 1 of 
199 (2) &twithsbndlng saoh repeal, anything done or any a d a n  taken 

na&r the provisions of the principal Act as smsnded by the Ordinaaca, 
rofofred to in sub-section (I), shall b? deemsd to have besn done or taken 
under the corresponding provisions of the pri3cipal Act, as a msaded by 
thfs A d  8s if the provisions of thls Act wers in force at all material t imcs. 

By order, 
Y. R. '(rRIPATM1, 
&a&h Sacitiv. 





2. In s:ctia:l 20 oS ' hd UtLx Pracl~s l  St:-tte Universities . lot,  1973 Amendment of 
ju b - ~ o t l  a n  ! 1) fdr ~ l ~ i u s e  id)  ' '1: r"\>llo\.vi ng cl :use; ~il311 'X ~ ~ 5 s t i t r l t ~ d ,  .ecti"n 20 of the 

nit. ly : -- PrcsMtnt 'a Act 
n0.10 G P  1973 ac 
amended and r t  "(d)  in th3 2':93 ~f U f i i ~ u ~ a  ties 3f - < U I U ~ ! J ~ I  ~ i l d  i)flqIc\lkhanj by U.P. 

.nd the  33'3t or 3!li,nra3 4,nh;Jk b ~ n i v i r s i i ~ ,  { y a ,  thz Cllhztrapati ~ , z  ,,. 29 
Shahs J I  .I.: III~., j iJnivzr.;iv J ,  Ci ~ ~ p u r ,  ''1.: ' I3 .o~  t 1 i  N.-tzdan Sahuguna 1974 
.3ar>,v.il J n i ~ ~ r s i t v ,  1'1,: Cll , .~d ' l~~r f  Cb:- ln  Silgh Univsrsity, 
'%,:ar~t,:'l:, Dxtsr <tn Ict.luh:r Lo'vl 'rzGil'l Uiliqersify, Faizabad 
- I !  t ' l .  ' {3113'.7~1 Jynti '?a P : ~ J ! ~  i ?'liikllaill tlnivsrsir v, l3?re!lly, - 

'i) 1.1.: ?r,~fdssor 9rhei : ilLl n L ,I-: Pro-Vice-Chanaellor or a 
3 ~ t n  : ,~f :rrzcl t o  i n  clauC jc) ~bove ,  ijnz Rj:ldcr and one Lecturer 

:'I: L J I I I V ~ T S  . V  br: '1:1:~'2d i i l  +lie In.i:aner presuribsd ; 
i j  t L C  i i  1 i 4 1 ;2db[l:f~ of .~SiirtteJ 

aollegss, to be selectod i n  :!la manner prascribed ; 
and $11 thd *:tsr: of any other Uriiversity notified uuler  sub- 

section ( 1 )  of soocion 37, "our Prinoi?aIs and four othzr teaohers o f  
affiliated colleges to i>e ~elea led  in t h.= manner presori bed : 

(dd) in the case of the Deen Dayal Upadhaya Oorakhpur 
University, aoralkhpur,- 

( i )  o m  Professor other than tht: Pro-Vice-Chancellor or a 
Dwa rereired to in  t;!nu; t i:) nbove, 9n.3 X.:~rlar and one Leoturer 
of the !Jziver;ity ti) be s.,.!ectcd in tha ~n,rn!ier pr':soribed ; 

( i f )  on: rl:prasentative ~f ?,.frt!larana Pratap Shikuha Brisllad, 
Oorakhpur to ba elcatd by tha said pnris!bd from amongst its 
members ; 

(iii) three Principals and two other teaohers of afFIiated 
oolleges, to be selected in t he manner prescribed ;" 

BY ardor, 
G .  S. PA'NDBY, 
Ytshe~h Sachfv, 







(b) In sub-section (2), in cbuse (il for the words and letters "clauses (4, 
fd) and fe) " the words "clauses (c), kc), (4 and (e) " shall be ~ubsfituted. 3 

Amendment of 4. In section 25 of the principal Act, in sub-section (2) the following proviso 
scct~on 25 shall be inserted at the end, namely:- 

"Provided that if there is no member belonging to the Scheduled Castes 
or Sclledtiicd Tribes or the other backward classes of citizen in the Academic 
Cou~cii constituted under this sub-section, the Vice-Chancellor may 
nominate two members belonging to the Scheduled Castes or Scheduled 
Tribes and two members belonging to other backward classes of citizen from 
amongst the teachers of the University by rotation in the manner prescribed." 

5. In section 37 of the principal Act,- 

(a) In sub-section (2) the following provisos shall be insertedat the end, 
namely:- 

"Provided that if in the opinion of the Chancellor, a college 
substantially fulfils the conditions of affiliation, the Chancellor may 
sanction grant of affiliation to that college or enlarge the privileges 
thereof in specific subjects for one term of a course of study on such 
terms and conditions as he may deem fit: 

Provided further that unless all the prescribed conditions of 
affiliation are fblfilled by a college, it shall not admit any student in the 
first year of the course of study for which affiliation is granted under 
the foregoing proviso after one year from the date ef commencement of 
such affiliation." 

fb) a* sub-seciia~ (9) the following sub-section shall be inserted, 
namely:- 

"(10) notwithstanding anything to the contrary contained in any 
other provisions of this Act, a college, which has already been given 
affiliation to a University before the commencement of the Uttar 
Pradesh State Universities (Amendment) Act, 2003 in specific subjects 
for a specified period shall be entitled to continue the course of study 
for which admissions have already taken place but it shall not admit any 
student in the first year of such course of study without obtaining 
affiliation under sub-section (2)" 

Amendment of 6. In section 60-E of the principal Act, for sub-section ( I )  the following sub- 
section 60-E 

section shall be substituted, namely :- 

"(1) the State Government shall be liable for payment of salaries against 

such posts of teachers and employees of every such college that was taken in 

grant-in-aid list by the State Government on or after March 3 I ,  1975: 

Provided firstly that the Director of Higher Education or an officer 

authorized by him to sanction grant-in-aid to the college has paid the salary 

against such posts within one year afier the college was taken in grant-in-aid 

list: 

Provided secoiidly that the posts in a grant-in-aid college which were 

created after the college was taken in grant-in-aid iist with the pennission of 

the Director. Higher Education or b) the State Government and were duly 

filled with the approval of the Director of Higher Education or an officer 

authorized b;' him afre: March 3 :. 13'5. 



U.P. 
Ordinance 
no. 28 of 
2003 

U.P. 
Ordinance 
no. 21 of 
2003 
u ?. 
Ordtnance 
no. 17 pf 
2003 

Provided thirdly that the State Government shall not be 
liable for payment of salaries of teachers and employees of a 
college where permission to create posts was granted by the 
Director of Higher Education or by the State Government on the 
condition that the management of the respective college shall bear 
the liability of payment of salary against the posts so created : 

Provided fourthiy that the colleges in which affiliation for 
certain number of subjects of undergraduate and post graduate 
courses has been accorded by the Chancellor under self financing 
scheme, the State Government shall not be liable to pay salary of 
teachers and employees appointed in connection with imparting 
instruction in such course." 
7. Afrer section 66 of the principal Act, the following section shail Insertion of new 

be inserted and be deemed to have been inserted on January 21, 2003, 
namely:- 

"66-A. The State Government may issue such directions 
from time to time to a University ,on policy matters, not 
inconsistent with the provisions of this Act as it may deem 
necessary such direction shall be complied with by the 
University." 
8.  (1) The Uttar Pradesh . State Universities (Amendment) Repealandsaving 

(Second) Ordinance, 2003 and the Uttar Pradesh State Universities 
(Second Amendment) Ordinance, 2003 are hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 
taken under the provisions of the principal Act as amended by the 
Ordinances referred to in sub-section (1) or by the Urn Pradesh State 
Universities (Amendment) Ordinance, 2003, shall be deemed to have been 
done or taken under the corresponding provisions of the principal Act as 
amended by this Act as if the provisions of this Act were in force at all 
material times. 

STATEMEV OF OBJECTS AND REASONS 

The Uttar Pradesh State Universities Act, 1973 (President's Act no. 10 of 1973) was enacted to 

amend and conzolidate the law relating to certain Universities the said Act has been amended and re- 

enacted by U.P. Act no. 29 of 1974. Under the said Act the Universities have been authorised to admit a 
degree college which hlfils the prescribed conditions to the privileges of affiliation. The degree colleges 
were being admitted to the privileges of affiliation temporarily or permanently in accordance with the 
provisions of the said Act for the time being in force. The High Court of Judicature at Allahabad has in its 
order dated November 18,2002 in writ petition no. 5881 (MB)/2002 committee of management Paramhans 
Degree College Baharaich Versus Chancellor and others held that the word 'affiliation' shall mean the 
permanent affiliation and not the temporary affiliation. The authority may before granting affiliation to a 

degree colleg,e inquire into such matters as they deem fit but the affiliation should be permanent and that 

the authority may at the time of inspection of degree colleges by vertue of affiliation withdraw the 

pri~ileges of affiliation under sub-sections (21, (8) and (9) of section 37 of the s a d  Act on accourrt of non- 
f11 -Iment of conditions of affiliation Keeping in view of the said order of the High Col~rt the said Act war 
, ..,ui:rd to be amended for making proper provision tltercfore it was, therefore, decided to amend the said 
,\ct of 1973 to de5:le 'self financ.: course', to modifv the definition of teacher, to gibe representation to 
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persons belonging to the Scheduled Castes. Scheduled Tribes and other backward classes of citizen in r 
Constitution of Executive Council and the Academic Council and to make proper provision with respect 

the admission of degree colleges to the privileges of affiliation. The Unar Pradesh State Universitl 

(Amendment) Ordinance 2003. U.P. Ordinance no. 17 of 2003. was promulgates to ia~plement ti 

aforesaid decision. 

The replacing bill of the afore~aid Ordinance could not be introduced in the last session of the Sta. 

Legislature due to unavoidable reasons. Since the aforesaid Ordinance was to expire after October 13, 900 

it was desided to replace the aforesaid Ordinance by another Ordinance. 

Since the State Legislature was not in session and immediate legislative action was necessar) t 

implement the aforesaid decision the Uttar Pradesh State Universities (Amendment) Ordinance, 2003 (U,E 

Ordinance no. 28 of 2003) was promugated by the Governor on October 15,2003. 

After the promulgation of the aforesaid Ordinance no. 17 of 2003 it was decided to amend, th, 

aforesaid Act with retrospective effect to validate the instructions issued by the State Government or 

January 21, 2000, September 1,2003 and September 8, 2003 in respect of the conduct of elections of tht 

Students Unions of the Universities and of the colleges and to provide for empowering the Stat< 

Government to issue such Instructions. 

Since the State Legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decisions the Uttar Pradesh State Universities (Second Amendment) Ordinance. 

2003 
(U.P. Ordinance no. 21 of 2003) was promulgated by the Governor on Septeniber 29,2003. 

This Bill is introduced to replace the aforesaid Ordinance no. 28 and 21 of 2003. 

By order, 

R B. RAO, 

Prurnukh Sachiv. 



No. 1283NII-V-1-l-(~a)-30-2006 
Dated Lucknow. October- 26,2006 

NOTIFICATION 
--- 

MISCELLANEOUS 

IN pursuance of the provisiorls of clause (3) of Article 348 of the Constitution of India, the 
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh 

as passed by the Uttar Pradesh Legislature an asse~ted to by the Governor on October 23,2006 :- 

TZE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2006 

(U. P. ACT NO. 28 OF 2006) 

[AS passed by the Uttar Pradesh Legiskrture] 

AN 
ACT . firther to amend the Uttar Pradesh State Universities Act, 1973 

IT IS HEREBY enacted in the Fifty-seventh Year of the Republic of India as 

1. This Act may be called the Uttar Pradesh State Universities (Amendment) short titk 

2. In section 38 of the Uttar Pradesh State Universities Act, 1973 hereinafter Amendment of 
section 38 of referred to as the principal Act, for sub-section (I), the following sub-section shall be Act 

substituted, namely :- no. 10 of 1973 as 
amended and re- 

"(I) This section shall apply to the University of Lucknow". enacted by the 
U.P. Act no. 29 of 
1974 

Nagar, Ghaziabad, Meerut, 

Balrampur, Bara Banki, Faizabad, 



Sant Ravidas Nagar Sonbhadm a 

STATEMENT OF OBJECTS AND REASONS 

Due to re-organization of the State of Uttar Pradesh and formation of new districts 
Kumaon Universlty and Hemvati Nandan Bahuguna Garhwal Universlty had become the 
Uttaranchal State and on account of taklng over by the Centre the administration of the 
University, amendments in certain provisions of the Uttar Pradesh State Universities Act, 197 

omission of the name of the said University from the provision of the said Act and 
jurishction of State University had been needed for the last several years. It has, therefore, 
amend sub-section (1) of section 38 of the said Act and the Schedule thereto, to make 
thereof in accordance with the present position. 

The Uttar Pradesh State Universities (Amendment) Bill, 2006 is introduced according1 

By order, 

R. M. CKAUH 

PramuWl Sachiv. 
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